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financial assistance to such co-operatives
in setting up of agro-based industries.”

The motion was adopted.

SHRI BALASAHEB VIKHE PATIL :

I introduce the Bill,

SMALL AND MARGINAL FARMERS’
AID BILL*

[English}

SHRI HANNAN MOLLAH (Uluberia):
1 beg 10 move for leave to introduce a Bill
to provide for the grant of loans and other
subsidies to small and marginal farmers,

MR. DEPUTY SPEAKER :
tion is :

The ques-

«That leave be granted to introduce a
Bill to provide for the grant of loans
and other subsidies to small and margi-
pal farmers".

The motion was adopted,

SHRI HANNAN MOLLAH: I

introduce the Bill

SPECIAL MEDICAL FACILITIES TO
GOVERNMENT EMPLOYEES BILL*

[English]

SHRI HANNAN MOLLAH (Uluberia) :
I beg to move for leave to introduce a Bill
to provide for the medical facilities to
Government employees who mneed special
medical attention.

MR. DEPUTY SPEAKER : The ques-
tion is :
“That leave be granted to introduce a

Bill to provide for the medical facilities
to Government employees who need
special medical attention.”

The mation was adopted,

SHRI HANNAN
introduce the Bill.

MOLLAH: 1
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sation Bill

AGRICULTURAL WORKERS® COM-
PENSATION BILL.*

[English]

SHRI ZAINAL ABEDIN (Jangipur) : I
beg to move for leave to introduce a Bill to
provide for payment by the Government to
the agricultural workers of compensation for
injury by accident.

MR,
question is ¢

DEPUTY SPEAKER: The

““That leave be granted to introduce a
Bill to provide for payment by the
Government to the agricultural workers
of compensation for injury by accident,”

The motion was adopted.

SHRI ZAINAL ABEDIN :
the Bill, :

I introduce

CONSTITUTION (AMENDMENT) BILL*
(Amendment of article 101)

[English]

SHRI ANOOPCHAND SHAH -
(Bombay North) : I beg to move for leave
to introduce a Bill further to amend the
Constitution of India.

MR DEPUTY SPFAKER :
question is :

The

“That leave be granted to introduce a
Bill further to amend the Constitution
of India.”

The motion was adopted,

SHRI ANOOPCHAND SHAH: 1
introduce the Bill,

CONSTITUTION (AMENDMENT) BILL*
(Amendment of Article 311)

[English]

SHRI SURESH KURUP (Kottayam) :
1 beg to move for leave to introduce a Bill
further to amend the Constitution of India.

MR, DEPUTY-SPEAKER : The ques-
tion is
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[Mr. Deputy Speaker]

“That leave be granted to introduce a
Bill further to amend the Constitution
of India,”

The motion was adopted.

SHR]I SURESH KURUP : I introduce
the Bill,

CONSTITUTION (AMENDMENT)
BILL*

(Insertion of new article 333A)

[ English]

DR. P, VALLAL PERUMAN (Chin-
dambaram) : I beg to move for leave for
introduce a Bill further to amend the
Censtitution of India.

MR, DEPUTY SPEAKER : The ques-
tion is :

«“That leave be granted to introduce a
Bill further to amend the Constitution
of India.”

The motion was adopted,

DR. P. VALLAL PERUMAN: I
introduce to Bill.

CONSTITUTION (AMENDMENT)
BILL

(Amendment of Article 324)
[English]

SHRI G,M. BANATWALLA (Pornnani).
1 beg to move for leave 10 introduce a Bill
further to amend the Constitution of India,

MR. DEPUTY
question is :

SPEAKER : The

‘““That leave be granted to introduce a
Bijll further to amend the Constitution
of India,”

The motion was adopted,

SHRI G.M, BANATWALLA : I intro-
duce the Bill.
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CONSTITUTION (AMENDMENT)
BILL
(Amendment of Article 315)
[English]

SHRI SHANTARAM NAIK (Panaji) :
I beg to move for leave to introduce a Bill
further to amend the Constitution of India,

MR,
question is ;

DEPUTY SPEAKER: The

“That leave be granted to introduce a
Bill further to amend the Constitution of
India.”

The motion was adopted,

SHRI SHANTARAM NAIK : I intro-
duce the Bill,

15.35 hrs.
BEEDI AND CIGAR WORKERS
(CONDITIONS OF EMPLOYMENT)

AMENDMENT BILL Contd..

(Amendment of Section 2, etc.)

[English]
MR. DEPUTY-SPEAKER : Now, we
take up the Bills for consideration and

passing.

Further consideration of the following
motion moved by Shri Ajit Kumar Saha on
the 4th April, 1986, namely : —

“That the Bill further to amend the
Beedi and Cigar Workers (Conditions
of Employment) Act 1966, be taken into
consideration,”

Now, Shri Thampan Thomas—not here,
Shri Virdhi Chander Jain.

[Translation ]
SHRI VIRDHI CHANDER JAIN
(Barmer) : I would like to express my

opinion in regard to the motion moved by
Sbri Ajit Kumar Saha for further amend-
ment to the Beedi and Cigar workers (Con-
ditions of Employment) Amendment Bill.
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